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CPPA /66 202
od - 4-8%/96
Smt, Sugheswari Devi Vs, U.0.I. &Ors, .

; \

‘ 1/09,08,2000 - None for the applicant, Defects pointed out

by office not removed. By way of last chance,

\ S

time is allowed List the record before me on

\
‘30.8.2090'for removal of défects. g

(AoKo Verm )

_ Registrar
o~ -
‘. 2/30.08.20063 . Defects pointedfoutnby office not removed.
- ' Defects were notified on 24.7.2000, Sufficient
k F time has been allowed for removing the defects,
- - List the reecord before.the Hon'ble Bench on
i 20,9.2000 for direction. o
- "\'.! B . g
A ) ! | | e
R b e e AKe Verma )
SRK/;, fljw B : o Registrar
'{: 'ﬂ‘ Shri M. P‘Dﬁxxtk counsel for applicant

cM

o

.Defects not removed. As last chance .
- ‘the”leéfned'counsél for the appliCantAis
dlrected to remove the defects List 1t
for hearlng on CCPA on 13.10 .2000,

N

. Mmingliana )/M(A) . ( L. Jha Y/MT)

13.10.2000

N shri M.p.pixit, counsel for the appllcant,
_4@@%%@, for two days time SO as to enable him
to Femove the defects. List it on 23.10.2000.
- In the meanwhile, defects must be removegd,
&;Ri'i% | <S-Naé:f%y
M@A) | veC. |
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N 2'}'10(;:1000’ shri M.p.pixit..comsel for the applicant.,
- ,\{%\ ) Heard the learned counsel for the applicant
\§§, and also perused the record. Issue notice to
‘igﬂ P R opposite-party no.1 as to why contempt proceeding
f(%\ be not in:.tiated against him. show-cause to be
\\Q;n fJ.led withih six weeks. Let it be listed on 11.12. 206
60\9* for hearing on contempt matter,

g \ I. . . (I‘OR oK.Hasad) ’ . ) 6 ‘Narayan) ‘f‘
\- : M(A) - ' ‘e 9 V.C.

s yssuod | |

ow g1+ /i- 2089 6/1+,12.2000 : Shri M.P.bixit, counsel for the applicant.”

Not ices against the re.spondents were issued
T u 4 . N i
on 21,11, 2000 .None for the resporxients, LT T

© Awaiting show cause rbply on: the next @

list again on 12,01,2001 fo hea:mng on coritempt'” ;

) skj (L.R, K. Prasae "/M(A) (S.Naéﬁ%g"w

- 4:.

7./ 12.1.2001. o
. For want of t me, héaring ‘on contempt is \
adjourned to 31.1.200t, | -
/cBS/  (L.R.K. PRA

N -

(5 . NARAYAN)/V.C .

37.1.2001 . .
B cM an request of ghri Gautam Bose,
\ © - . " list it on 12.3.2001 for. hearing on CCPaA.

(L.R .K.PEasad) ' C.
M) vee-




‘ii | a OA - 166/2000

9./ 12.3. 2001. S { '

© Shri M.P. DIXLt the counsel for applicant.
OB st

On- the request by Shri G- Bose, the counsel for

( .

" the’ Tespondants, four weeks further time is alloued f‘or
V. filing 8how cause. List it on 2 5.2001 for haarlng on

" contempt.

fees/ | ' (LR KZPRASAD) /M(A)

10/2‘ S .200} ShgivM‘.P.D:iﬂxj.t, cqqnsel for eppl_icent
- A shri G.'Bose, counsel far RRKRIMERRLK
appeer:tn_g on behalf of Shri P.K.Verma, counsel
for tpe_.r_espondente :
.. The allegation in the CCPA is non-
compliance w:.th the order of this Tribunal dated

5.4.99 allowing the OA-433/96 filed by the applicant

wJ.th direction to the respondents to consider Sl ]

| " his case for appointment on compassionate ground
o spPreprecte .
-and to pass an;order.-

‘2. : Shri Dixit shows me the speaklng order
"dated 23.10 .2000 passed by the DRM, N.E. Railway,
Sonepur. He contends that the remarks of the ixEx DRM,N E.,
' Ra:.lway, Sonepur in para-z of his order that the
JJudge has interpreted this case as compassionate
although in ;é:a-;e\gfl it is not emctlgkagu;ﬁn:’emptuom
attitude to the order passed by k£t this Tribunal.
The learned counsel for the applicant feels that
even for this remark there is a ca%‘?r for summoning

. n perSad.
Shri U.N.Manjhi to appear i the hearing.

y

S

3'. Shri Bese states that he was appearing

fdr the Respondents originally, but hg,h»"""turned



./,/. ’ \ o . . ' } r:{~ 2
. | CCPA-166/2000 - &2

the brief to the Railway Administration and Shri P.K.

|
|

| Verma was entrusted with the brief and he asked for time
; '-t° enable him to convgzzgibceedingyof_today to the
3  Respondents . .Shri Raj Marain, Head Clerk.in the -
| ~ office of DRM (Personnel), N,E.'Railway,aSonepur,vis
V S .2001.

";,.,mﬁ present. List it for hearing on 23

.. S ( L. ngliana )
Les ~ Member (A)
(>3 ) A .

11/23.,5 .2001 " Shri‘M‘..ls.Dixii‘, c‘o‘unsel for.applica‘nt
| ‘Nohe for ihé’reSpoﬁdents N

Show céuSe ﬁas not been filed even though
notice was issued on 21.11.2000. List it on

28.5.260i before Division B&nch for hearing.

- SKS-

12./ 28.5.2001. S
- Shri M.P, Dixit, counsel for Aéhpllcant.

Shri ¥ P.K. Verma, learned counsel apDears on behalf ‘
of respondants as against the earlier gppearance of Shr1 '
6. Bose, and prays for tlme S0 as to enable him to file
P W/s. «sShri Verma y submitted that he uould be filing W/S 1

within two weeks. -In the circumst.
listed on 9.7.2001

s, the matter be

on contempt. %
e
4%Z:x:/’ ‘

(S. NARAYAN) /V.C.

fces/ (L.R.K, PRASAD)/M(A)‘.‘




| CCPal 66/2 000
13/9.7i2001 Shri M, P Dixit, counsel for the applicart,
The learned counsel for the applicant
.. seeks for issue of rule, As DB is noct available,
lis t it for hearing on 26.7, 2001
ﬂ. S ( L.Pimingliana )/M(A)
(ool G R ,
- . » 14./ 26.7.2001. Shri M.P.Dixit, counsel for applicant.
;‘ V?) J%@n ; Show cause notices were issued on 21.11.2000,
sl but reply has not been received. The crder pessed by the
_ CJ%M2¥E competent authority pursuant to the order of the
v > : Tribunal dated 5.4.99 in 0OA 433/96 hasnot-begen annexe
42090”7 to the CCPA. Adjourned to 21.9,.2001 for, hearing." W
7.4
Lisy (L} HMI
= jces/
15/21,9,2001 Shri M, P,Dixit, counsel for the applicant, k
None for the respomients, |
S how-cause reply already filed, List it l
for hearing .on 4,10,2001, ‘
MBS, ( L.Hmingliana )/M(A) { Z.9na )/M(J)
16/4.10.2001

Shri M.P.Dixt, counsel for applicant =
None for the respondents e \,

_Heérd. Issue notice for personal
appearance of Shri U.N.Manjhi, Divisional
RailWway Manager, Sonepur, on 27.11.2001.

L I \

SKS - ( M.P.singh)/M(A) (lakshman Jha )/M(J)
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Shri M,P.Dixit{”counscl for the applicant, ‘7 -+ ..+
8hri &,k Yerma, counsel.for the Keépondehts,

v,200L

oo i . The: -learped. ccmrﬁelforthr respondarxts
-SBri -Verma ststés that he has received a fax message
from tle alleged cortemner Shri V. N Manjhi, who: s

. posted at Shillong, According to‘ th‘e fax message, he
‘is'regquested for.personal e:@mpt‘ior} from app‘-“aren&:@x
' for today, The Sr,Divisional RerSonrel; Officer shri '
Nagendr a.Ram:ds in .attendance on, Tpeha}f Qf Shri Man,]hi.‘ .

Sincc DB is not avallable, liSt it\fef hG\aIi ng on
7 1 A(d(,?e e g :~‘ - T

. "—:Lr . . | [ p iy i {E RN \ i . .~_ - . “, f .
(L on )/M\Q

v f

’, i -t s P IRt o
rw‘___:_ﬂ‘/"'"l ' ) .f_ P L \\i‘; \\\ L |
C e Lo - « ! H Lo \‘ ~ 5 R ’!.‘
‘ - , ? ]\_"g‘-‘ N . ES
. 1\ .\.L" . »
e« (02 . shri M P Dixit, counscl for the appllcant NN
' i ®hri R b,verms, counsel for the re p(}ndéntsc h

“ince DB is not avallableo lis ¢ it fcr N c
hearing on 23, 2,2(02, _ L -

Fy

-
N
p
i

g § S a’i:W'e shwar Jha J/ M‘(\A)'

SV

19 / 25.2. 2002. On the requgst mada by the learned counsel

f‘or the appllcant, list it .on. 15 a 2002 for hearing. &‘

P O . A A
(SHYAMA D (L.R K., PRASAD)/M(A)
30 i e reeun ERERE e TSR TORLY

15.4.02 gl it w

For the applicant..Mr. M.P Dix1t

P i,‘.

por Athe resh»ondentsL Mro P.K.verma

it L \:’ ‘“r’-"':ifi . '_sf.k
|
SRUE S - 2n. the reciuestumgde by the - learned counsel

for the applicant, list it on 1.5.2002 for hearing. 3

~ P g
- o [ 4'd (LR.kFEaSad)
- (shyama Dogr a) M ()

‘M{T)



ccPa 166/2000

¢

2L L ; ,

1.5.02 )

cM : Oon the request made by shri M.P.pixit, list
it on 2.7.2002 for hearing. .

N
L Y M

e - T e e . {LisR<K.Prasa
. hyam ogra) .
.. (shyama Dogra) T 17

M{T)

-

22./ 2.7.2002. Both sides are present. On their requasst, list it on

L.R.K. PRASAD) /M(A)

fi
18.7.2002 .for hesaring, .

/ces/ (SH%O A)/Mm(2)

//
j
- ! L 2 \ L2 PR ERN
et s L. L
: [ - .
23 ) /
18.7.02 POy e NFRTEN SRR ' RO
CcM List it on 5.8.2002 for hearing.

N

(] D7 (L.RW

24/05,08, 62 Beth sides are present,

With mutual consent.llist it en 12,068,602 fer
hearing, '

. SRK/ (SHYAMA DOGRA) /M(J) (L.R.K. PRASAD)¥M(A)

r
3.

~

-
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12.8.02
cM

Both sides are present.

<

on the request

made by shri P.K.verma, list it on 19.8.2002 for nearinél

@hya§§kﬁlgéﬁﬁ§&//// é4ﬂ§5;§:;:;;;;"

M)

26./ 19.8.2002.

None for the respondents. On the

request made by Shri M.P. Dixit, counsel for applicant,
let it be adjournsed to 19.9,2002 for hearing.

2?22;2%;;// .o (L.R.K.«PRASAD)/M(A;kx

/cBs/  (SHY AMA

27/19.9.2002

MES,

on 21.10 2002,

( S.Dogra J/M(J)

LR

28/21,10, 02

- SRK/

For want of time, be listed for hearihg

Ve

(S, Jha )/M(A) .

Since the matter pertains to D.B., be listed

on 03.12.2002 for hearing,

(Shyama Dogra)/M(J)



28/03,12.02

SRK/

. 29/6.1.2003 -

35[?.1.0'1

/%‘%,WAM‘L

Cps

&

CCPA-166/2000

Both sides are present,

Pleadings are complete. Let it be -
listed for heariny on 06,.,91,2003 R¥EX,

© $éméshwar Jha)/qf!\)h

-

Shri M.P.Dixit, counsel for applicant
None for Res pondents
Since this mdtter pertalns to

DB list it on 14.2.2003- for hearlng.

as Iﬂ—w /‘rbf’*"'k M duﬂvmugaﬂ,

QFE
(5:257~)n0).

oyl




_ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
S T PATNA“BENCH, PATNA.

CCPA No. 166 of 2000

/j/ (Arising out of O0A No. 433 of 1996)
.'/ : 2
Smt . Sudheshuar1 Devi and another .o.. Applicant
Vs . '

Shri U.N. Manjhi and others Cee Respondents .

For the applicants : Shri M.P. Dixit.
For the respondents ¢ Shri PwK. Varmae

CORANM

Hon'ble Smt. Shyama Dogra, Member (J)
Hon'ble Shri Mantreshwar Jha, Membsr (A)

03./ 09.01.2004, ORDER

(Dictated in Court)

41 Shyama Dggra, M(J)A- Thié'contempt-petifion has beef

filed by the appllcant For non-compliance of the order passed

by this Court in OA 433 of 1996 on. 5.& 1999, whereby the - . (f/
-respondents wera directed to consider the cass of the aJplic;;ts
for x apqolntmant on compa331onata grounds and to pass prder.

iﬁ accordance vith siatutory regulation and instructionF.

,.Shpu cause reply has been filed on behalf of the respongsnts.
2. While filing show cause, it is submi tted by the
\responaants that necessary order has been passed by the

respondsnts through spasaking ordar on 23.6.2000, and the case

- of the applicants has been rejected in view of the fact|that

the deceased employees late B.N. Choudhary hés met with self
N caused accident, and it is a proved fact that his case i s
covered under "untouwards accident" as mentioned in the amendment

Indian
. C§§}§§>// No. 28 of 1994 of thaLRallway Rosxd Act, and the family| of the

dece ased employee has besn compensated by the Raiwe Ralluay

Cla1m Tribunal with an Award of f.2,00 , 000/~ Therafurq’ the
N Contd..2/-

]




C ont

doo/-"

of the applicant for his appointment on coﬁpassionite ground,

‘the accident while coming to join duty st Karha Gola, and -

plea of the applicant for his appointment on compassionate

ground is not tenable. This order has been passed Ly the

DRM, Sonepur vide Annexure R-1 annexed with the shpw cause.

3. In reply to the show cause, the lsarnsdjcounsel

for the -applicant has submitted that the said order of this

court has not been complied uith by the gaspondéntp in its

letter and spirit in view of the fact that specifig

directions were given by this court to consider the case

and respondants have wrongly come to the COnclusion thai,tké

the said accident occurred uhan the deceased emplo €6 was

not on duty. Therefore, he cannot be said to have dled in
harness as pleadsd by tha respondants.

4. : We have haeard ths learned- counsel for the parties

and gone through tha record. After perusgal’ of the prder

passed by this Court on S5th april, 1999 (C-1), it B
found in para 5 that it has besn established on record that

the deceased employee has got cripp}éd while meetijng with

the accldent 1n uhxch he leost his both feet had occurred
e Yy
at Karha Gola uhare ‘he was posted.‘In fac%\uhat has been

granted in clause 1 of the circular dated 7.4.1983}, as
referred to in para 4 of the order must go in favour of ths
decgaséd'employea. .' | : , )

S : ' Meaning thersby that while passing the porder

S~—

vidé,Annexufa,R-i, the concerned respondenis have failed

to appreciate the basic ingisdient of that orderuawdﬁ“’\

have come to the wrong conclusion.

6. : ~ Howsver, taking into considaration that| the

: Contd..3/-
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o

1
&

coTtd.../- :gespondants:hhve passed certain order in compliance of ths

order passed by this Court though with wrong appreciétion of
- , o )
tha’material available on record, thsrefore, we are not

inclined to interfere further in the contempt broceedings.

Tharefore; the contempt notices being issued to the
‘ . |
respondents are hereby discharged and contempt proceebings

dropped, with further direction to the reépondbnf No.;

 (DRM), Sonepur to comply with the order passed by this Court

|

vths

in the above referrsd OA in letter and spirit and thefeafter

to pass appropriate ordsr within a period bf three mo

from the date of receipt of copy of this ordef. F'faﬁ,‘l

7. . In terms of this directions and observatioﬁsﬁ SRR
as above, this CCPA stands disposed of. | T
: : co. RV P
‘Z % \‘03
(M. IHAK R a) (s. D0GRA) W(AY| T

~




